CoN [RAL ADMINIS RalIVi PKIBUNAL.LUCKNOW BANCH LUCKNO.
Review Application No. 484 of 1991(L)
IN
Lransfer Application No, 524 of 1987(L)
Union of India & OVthers + « & o « « « « « o Applicant
Ve'rs‘us
Shakir 411 & ¢« ¢ 4 ¢ & 4+ 4 4 « « « o « « « . Respondents.

Hon'ple Mr, Justice U.C. Srivastava, V.C.

Hon'bhle Mr, A B, Gorthi., Member(a)

(BY Hon'ple Mr, Justice U.C, Srivastava, V.C,

fhig beleted revieﬁ application is directed
against our judgement and order dated 15.3.1991. <+he
case was heard‘andAdisposed of after -hearing the courxse?\_‘!m
for the parties. The scbpe of fevigw.application is
limited and does not mean re—heafing‘éf the same., rhe
said argument was also disposed of which may forwarded.
It has been stated that certain facts ﬂggi}d not been
brought to the tribunal.. for Union of 1ndia, it can not..-
- be sald that despite due deligence the facts are served
with provision of rules,ordérs or instructions and aebare
nature of rules were not to this knowledge. It is not

correct to state that the certain facts which have been
“q

raised specifiically in the counter-affidavit,, escaped
the attention of’the tribunal. But it hds.not been

stated that facts confessed,has.escaped the attention
+#e have decided the facts as they were on the record in
taking into €onsideration the pleadinygs of the parties
and the argument advanced before us and as have assigned r
reasons for arriving at a narticular conclusion. Jhere |

I

CJDC . -2//"



L 1]
N
.

is no érror much less than error apparent odn the face
of the record in our opinion. A&ccordingly the review

application is rejected.

I\,’lember( b ) Vice~Chairman
Lucknow dated.l 4¢ v, 1992.
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